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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :HYDERABAD BENCH

AT HYDERABAD

ORIGINAL APPLICATION NO.266/91
|

DATE CF JUDGEMENT : 25 Th AUGUST, 1992 -
. =
|
BETWEEN |
Syed Ibrahim | - | .. hpplicant
|

AND Y

1.. Chief Post Master General
Andhra Circle

Counsel faor the Respondents: Sri V.Raje%war Rao for
Sir NV Ramgna, CGSC

|
[
CORAM : :

: | _
HOW'BLE SHRI T. CHANDRASEKHARA REDDY, MﬁMBER(JUDL.)

Hyderabhad |
2. Sr.SUperintehdent of Post QOffices |
. Hyderabad Scuth East Dvn,Hyderabad . .. Respondents
| .
|
|
. 1 R
Counsel faor the arplicant @ Party ~!in - person
. . . N h }



\
JUDGEMERT CF TrE SINGLE MEMBER BENCH DELIVERED 8Y
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HCN'BLE SHRI T. CHARDRASEKHARA REDDY, MEMBER(JUDL.)

this is an applicaticn filed under Secticn 19
of the Administrative Tribunals Act to direct the

respondents to issue necessary orders for | encabBhment
earned .

of Aleave for 29 days due to the applicanta
The flacts giving rise to this CA in brief,

may be statqd as follows:
|

2. The Qpplicant, while in service, a?ailed EL‘

on MC for éé déys from 17.6.86 to 15.7.86L Accordéing
to the spplicant he had 240 days EL to his credit

at the time of retirement. The 2¢ dayg of EL

which the applicant availed, wes errOneonly debited
;éé:}his lebve account as commuted lesve. The mistake
was detecteg éhéf rectified end the applicant was
allowed only 211 days encashment. It isfthe‘caSe

of the appl&cant that he is entitled forrencashment
oflleave for those 29 days alesc, "Hencé, the present

: |
CAh is filed for the relief as indicated above,

!

3, Counter is filed by'the réspondenis opposing
this OA. |
4, We ﬁave heard- Party-in~perscn andiShri V.Rajeswara

Rao for Sri NV Ramana,,SC for respondenté.
|
. i .
5. The‘applicant retired on superarpuation on

}

30.6.89. The respondente have produced the EL account

of the appiicant. From the EL A/c of the applicant, it

"~ is quite ewident py 30.6.89 that the applicant had only
211 days of EL to his credit, 8o, the respcndents had

rigntly pa

i3 cash for the said credit of 211 days EL.
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(L ———"1 % &’fﬁe grievance cof the applicant 1s

~t*at he hdd 29 davs mere EL te his credit.
|
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As alrea&y pecinted cut, the applicant ﬁad appliéd for
30 days HL on MC from 16.6.86 to 15.7.86, But the

' Earned !
spplicant was granted/leave on MC for. 29 days
from 17.6.86 to 15.7.86. Buf the Hydeéabad Jubilee
HO had erroneously debite& this EL ofa?Q davys as
commuted keave instead of EL on MC. Before retire-
ment of the applicant, the mistake had!been rectified
and the &ccount with regard to EL was ﬁet right, and
the applijcant.had been permitted tc encash 211 days
EL after his retirement. gié?ithere wgs a mistake
committeﬂ by the Department that had ﬁeen set right
andZ:: iF not cpen for tﬁe applicant to take advantage

|
cf the same, '

| ,
B, The fact that the applicant haé applied for EL
for 30 d%ys from 16.6.86 to 15.7.86 on MC is not in
dispute.: Anyhow, it was open for therapplicant to get
converted the said EL frbm 16;6.86 to 15,7.86 as commuéed
leave, as the applicant had to his crédit reqﬁired
medical leave for the said commutatio?; But prior to
his retirement, the aprlicant had nevér made any attempt
‘_co xgé&é‘;nverte%ae EL pericd 16.6.86 {‘_O 15.7.86 as
beriod gn commuted medical leave, So as éhe applicant
himself is responsible for applying fér EL from 16.6.86
to 15.7:86, which was granﬁed te the gpplicant, it is
noet cpén for the applicant to £ind fault with'the
Department that the Department did not keegﬁlﬁgormed
of his ieave account and if the appliLant had been
kept informed of his leave account that he would have
taken'sfeps to get {_ ) converted, the said EL period of

29 days, from 17,6.86 to 15.7.86 a« JOmmuted medical

leave. |If the said 29 days of EL which the applicant

| -r"Cw—f‘{'--



Copy to:=-

1.

Chief Post Master General, Andhra Circle, Hyderabad,

-~

2, Sr. Superintendent of Post Offices, Hydérabad South East
Division, Hyderabad, _ :

3. One copy to Sri. Syed Ibrahim (Partyfin-person), 17-8-419/2E,'
: Bagh Jahanara, Yakutpura, p.0, Hyd. - . )
-4, One.copy to.Sri. N.V,Ramana, Addl. CGSC, WAE, Hyd.

5. One spare copy.,
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had availed, if treated as not av-~iled, then naturally,
GZ
the applicant would be hav1ng 240 days of EL to his
could be
credit. But that is not the case here.. lAs/seen,

the applicart, on the dste of his retirpmenxihad actually

211 Gays of EL to his credit, {which leave tMe applicant
hich leave £
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7o The applicant has filed MA 894/92 tc give a direction

to the respondents to permit the applicént,to cenvert
his previous EL on MC from 14.2.60 to 2% 12.4,60 into

Extra-crdinary leave, i

b

8. Counter is filed by the respondents opposing the

" MA 894/92,

;
9. Absolutely, we see no merits in Fhé‘said Ma for
the reasons narated already in the OA. Heﬁce, this MA
is liable to he. dismissed. In the resuit, the 04 is
dismissed and the MA 894/92 that is filed to give direction
to the respendents 1s( diigggggg, Parties shall bear their

own COStS‘

(T. CHZNDRASEKHARA REODY) .
Mem?er(Judl.)
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